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AR PART — A: PARTICULARS OF SAMPLE SUBMITTED
Zin R )
m'?'; Sample Described by customer as — : Imported Coal
3 Customer Name . : The Chief Engineer/ Projects,
37 TANGEDCO (A Successor entity of TNEB)
"“7?% Customer Address ; 5" Floor Western Wing, NPKRR Malligai,
1
“}Zg 144, Anna Salai
KNG Chennai-2.
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fé Postal Code : 600 002
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<‘9 State x Tamilnadu
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This report in full or in part shall not be published, advertised, used for any legal action, unless prior
permission has been sccured. This test report pertains only for the sample tested and such samples are
retained for 7 days (in case of perishable) and 15 days for all other samples. In case of Complaint received
from customers samplc will be kept for 30 days. The samples from regulatory bodies are to be retained as
specified. Sample MotDiadiEby tory.
specified. Samp e{;gk%f@}ﬂajw%tzy}abora ory

e

%fpr MONARC BIOTECH\E:I/. LTD. page 1 of 2
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AVIITA MALLIKA N

Mg. Director

Regd,‘ Office & Sample Collection Centre : New No. 17/1, Sadullah Street, T. Nagar, Chennai - 600 017. l‘Nlle‘
Phone - 91-44-24352756 | 24312656 Tele Fax 91-44-24312759. E-mail : info@monarchnucleariab.com
Website www.monarchnuclearlab.com

LAB : 37-A, SIDCO Industral Estate, Thirumazhisai, Chennai - 6800 124, INDIA.
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W0 en
“?’_(3' Test Report. No. MB / 1504004 / NCL / Original / 13268 Date: 03 /04 /2015 %}
8 LA
-3 ~
< . Sample identification : 012310 e
e
\?_ 2. Sample received from : M/s. TANGEDCO (A Successor Entity of TNEB), Ch-2 3(7
& \?
:;g 3. Nature of sample : Imported Coal g{*
m::'f; 4. Volume / weight : 2200 g &
o BLE,
sy 5. Sample received on { 01/04/15 0
3 P v
al- . - e
s 6. Testing completed on ; 03/04/15 3
2 g.comp i 4
*}g r ‘ Activity ' )’
NG i . Determination Exemption e
;f*g . S.No | :u:lhgij i Limit Method Of Testing (l};cs/u‘:t’) levels as per | ¢y,
'l ' nalyzed 1 of Instrument q7Ke IAEA BSS )
. ‘l | MDA (30) | ) — - &
Ne . AFERB - Standard Analytical < 16.4 Bg/kg e,
713 b | WAL Th | 64 Bolkg method (Clause 4.3.4 1 2003) (BDL) 1000 Bgke | g)
h N s ok i e e N T R >
in " T g ) - Al:RB - Standard Analytical < 11.4 Bg/kg \ )
3% 2| NaU o 1L4Bakg 1 hod (Clause 4.3.4 1 2003) (BpLy | 'WuDaks Ue
2 3 i ‘ " ALRB - Standard Analytical | <68.4 Bq/kg 2
.n}\;) 3 ¢ = ) ' = B J 00 0 Al
1 | > ‘ K-40 j 6B4Bgle | method (Clause 4.3.4 - 2003) (BDL) 100,000 Bekg %}
=:|  BDL: Below Detection limit 3
X Remarks: The above sample was analyzed for the radioactivity content. This is to certify that the activity- {?
i\i% level of Nat Th, Nat U, K-40 in the sample was found to be well below the minimum detectable limit o'g/
"?% our counting system. The level of activity found in the sample is well below the IAEA Basic safety series g
) limits. N
g
a;jv;%‘ The spectrum / result files are stored as part of Nuclear Counting Facility Records. | gé.
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% TEST REPORT
“27;3 PART - B : SUPPLIMENTARY INFORMATIONS :
< Sample No : 1504001
SV Job Card No : 261
(8|  Report No : MBT/CL/0129 Date : 06.04.15
A
" '»j a) Reference to sampling procedure.
‘“}P(L wherever applicable : Not applicable
g b) Deviation from the test methods as prescribed
'@f’- in relevant ISS/Work Instructions. if any : Nil
2 Test Commenced On : 03.04.15
,}}; Test Completed On :06.04.15
39
75! PART C. TEST RESULTS
S0
7 : : Sp———
“j%% Tested Parameters ! Test Method Result Unit
A e
ibv Nickel as Ni 211 mg/ke
s = ;
N Iron as Fe 2712 mg/kg
*7— = |
} e | BLQ
m‘,} ‘ l Arsemc as As (LOQ - 0.01) mg/kg
=5 Lead as Pb | MBT/CL/SOP/ 091 1.37 mg/kg
b 7Zinc as 7n 9.12 mg/kg
¥ BL
-;}5,? Mercury as Hg (LOQ :%‘01) mg/kg
% Bt aete BLG me/k
@ Selentum as Se (LOQ - 0.01 ) g
Sulphur as § IS 1350 (Part-I11) 1969 (RA : 2000) 0.41 %
. Chromium (V1)  Eurasian J Anal Chem 8(1) - 10-16, 2013 6.05 mg/kg
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BLQ - Below Limit of Quantification; LOQ — Limit of Quantification
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Coal India Limited

Frer gfvear forfiree
(A Govl ol Indja Fnterprise;
4 Aetion Area- 1A New |«H\’H_R:I_|i&|[lrll
(A Wlcbiana o é’am/amry) IColkata-700156
C'IN.- I.2“5]()9\\’)3]‘)7,’10()!()23}(44
(,74\7(2‘4 et Sventancar
No.CIL/CH/ | @0 9 Date: 01.4.2020
; To,
4 Principal Secretary (Energy),

Government of Tamil Nadu
Namakkal Kavignar Maaligai,
Fort St. George,
Chennai-600 009

Dear Sir,

oy
hig=4

S it e R A

Suby ?limina&ig_rj of impqrj)qf coal by Power Generating Companies during 2020-21
Coal India Limited (CIL) has begun this fiscal with the highest pithead stock of around 75 MT.
CILis also planning to increase its production to 710 MT of coal during the vear 2050-31

With increase in production and with comfortable stocks at the pitheads, we are quite
X confident that the entire coal requirement of the thermal power plants in the country can be
met with domestic coal and there may not be any need for the Power generators to depend

Itis an objective of Government of India to reduce country’s dependence on Imports for saving
foreign exchange outflow. Towards this objective, import substitution measures are heing
undertaken by CIL and many power generators have availed benefit of these measures by
substituting imports with allocations of domestic coal from CIL.

e A e s P N ¥

In view of the above, we request you to advise the Generating Companies of coal based power
stations in the State of i U Not to import coal in the coming fiscal. These plants may
be advised to submit their actual requirement of domestic coal from CIL for drawing out the
supply plan for 2020-21.

o TR g,
-

i TSN
s At 1.

Thanking you,
Yours faithfully,
L] Gon
RS S

(Pramod Agrawal)
Chairman, Coal India Ltd,

Copy to: Managing Director, TANGEDCO
' Managing Director, NTPL
+ Managing Director, NTECL

¢.c: JS (LA), Ministry of Coal, Govt. of India, New Deihi
1 JS (Power), Ministry of Power, Govt. of India, New Delhi
+ Director (Marketing), CIL
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F.No. FU-21/2020-FSC
Government of India
Ministry of Power

Shram Shakti Bhawan, Rafi Marg

New Delhi dated 28.04.2020
To

Generating Companies (As per list Annexed)

Subject: Reducing import of coal for blending purpose and replacing it with domestic
coal -reg

It is hereby advised that all the Generating companies (Gencos) who are importing coal
for blending purpose may make best efforts to replace their imports with domestic coal. In case
of difficulty in getting the requisite quantity and quality of coal from the coal companies or any
logistical bottlenecks, the Ministry of Power /Central Electricity Authority (CEA) may please be
informed by the concerned Gencos. The matter will be taken up with the appropriate institution
so that the problem can be resolved. Thermal Power Plants are exhorted to import coal for
blending purposes, if and only if, the requisite quantity and quality of domestic coal is not made
available.

2, Shri Mohammad Afzal, Director (Fuel Management), CEA (Contact details Cell Number:
9868061039, Email: afzal_mdp@nic.in) is hereby nominated as Nodal Officer from CEA to co-
ordinate with Gencos and all concerned agencies in this endeavour.

3. This issues with the approval of Hon’ble MoS(IC) for Power.

14

(S. Majumdar)
Under Secretary to the Govt. of India
Tel: 2335 6938

Copy to:
.  Chairman, CEA

II.  Member, Planning, CEA
l.  Md. Afzal, Director (FM), CEA, the Nodal Officer.



ANNEXURE

Generating Companies

CMD, NTPC

CMD, MPPGCL
CMD, GSECL
CMD, MSPGCL
CMD, APPDCL
CMD, WBPDCL
CMD, TANGEDCO
KPCL

. TORRENT Power
10.Adani Power
11.VEDANTA Power
12.TSPL

13.NABHA POWER
14.GMR Energy
15.Reliance Power
16.JINDAL POWER
17.Haldia Energy Ltd
18. THERMAL POWERTECH
19.KSK

20.RATTAN INDIA
21.ADHUNIK POWER
22.HNPCL
23.Sembcorp Power
24 .Vedanta-Balco
25.GVK

26.Tata Power
27.Dhariwal Infrastructure Ltd.
28.MB Power
29.Hindustan Power
30.TRN Energy
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F. No.J-13012/8/2009-IA.II (T
Government of India

)

Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)

D
Office Memorandum

ndira Paryavaran Bhawan

Aliganj, Jorbagh Road
New Delhi-110 003

ated 11th November, 2020

Sub: Amendment in Environmental Clearance for change in coal source by

Thermal Power Plants- reg. !

The Environment Impact Assessment (EIA)
September, 2006 under the Environment (Protection)
requirement of prior Environmental Clearance to the projg
schedule to the said Notification. The Environmental ClI
Thermal Power Projects as per the capacities mentioned i
Notification, 2006.

il The Environmental Clearance (EC) has been grante

Notification dated 14th
Act, 1986 mandates the
cts/activities listed in the
earances are granted for
h the Schedule of the EIA

d based on a specific coal

source such as a specific coal mine (domestic coal), or Imported coal, or blend of

Imported coal and domestic coal. The Environmental Cl

condition that an amendment in EC is to be sought frorh

change in fuel source.

3. The Ministry has been receiving several proposals

carance has stipulated a
the Ministry in case of

regarding change in coal

source, viz. change in domestic coal due to change in fuel linkages/auctions, and
switching from imported coal to domestic coal. The linkage period granted through

short-term linkage and e-auctions vary from 3 months t

Proponents to approach the Ministry for granting amen

there is change in coal source. In each amendment pro
being stipulated by making old conditions redundant.

4. The Ministry of Power (MoP)
encouraged all the power generating companies who

set up a mechanism to deal with difficulties faced by

0 1 year, making Project
dment in EC each time
cess, new conditions are

vide Policy Adyisory dated 28.4.2020

are using imported coal
(part/full) to switch over to domestic coal to the extent po

ssible. The MoP has also
the power companies in

obtaining required quantity, quality of domestic coal including logistic bottlenecks.

5. The presént process of dealing with change in co
PARIVESH, subsequent appraisal by the Expert Appr
processing of EAC recommendations and granting the am

whole process would approximately take about 2-3 months|

6. The various environmental impacts due to char

al source is to apply at
aisal . Committee (EAC),
endment to the EC. The

1ge in coal source viz.

increased ash quantity and its management, increased emissions, and impacts of
transportation have already been addressed and adequate mitigation measures

have been stipulated by the Ministry vide Notifications dat

Page 1 of 3

ed 7.12.2015, 28.6.2018




7. In order to simplify the procedure for change in ¢
Thermal Power Plants to use domestic coal, the Mi
following procedure:

All the Thermal Power Plants (including Captive
Environmental Clearance can change the coal source (fy
domestic to domestic, and domestic to imported) includin
e-auctions/short term linkage/long term linkage/other I
of Coal or any organisation recognised for allotting coal
the amendment in Environmental Clearance, subject tg
and thereby making earlier conditions in the EC regardin

a) Details regarding change in source (location
quantity, distance from the power plant and mode
(Ash, Sulphur, Moisture content and Calorific valu

Ministry and its concerned Regional Office. The qu
from each source along with the mode of transpor

as part of EC Compliance Report.

b)
Dioxide, Oxides of Nitrogen and Mercury shall
Ministry's Notification vide S.0. 3305(E) dated 7.
" emissions. A progress of implementation and
submitted as part of Compliance Report.

siding or conveyor connectivity to the power plant
EC compliance report.

d) Additional ash pond is not allowed due to increase
coal as against the ash pond permitted in the Envir
100% flyash utilisation is to be achieved within 4 |
Notifications dated 14.9.1999, 27.8.2003, 3.11.1

amended time to time or extant regulations on Fly a

In case of exceptional circumstances, project propo
Ministry for seeking permission to use an emergen
reasons, if any. '
The details regarding monthly generation, utilisatio

Office.

This issues with the approval of the Competer

Te
1. All the Thermal Power Plants.

Page 2 of 3

The applicable flue gas emissions standards for Pa

Ash content in the Coal and Coal transportat
Ministry's Notification vide S.0. 1561(E) dated 21.5
Coal transportation shall be done by rail/conves
modes. However, road transportation is allowed|
trucks till the railway/conveyor belt infrastructu
progress (Physical and financial) of rail connectiv

(including bottom ash) shall be submitted to the Minis

/O

oal source and encourage
nistry has decided the

Power Plants) having
om imported to domestic,
g Lignite, directly through
inkage options of Ministry
linkages, without seeking
the following conditions
s coal source redundant:

)f the source, proposed
LOf transportation), quality
) shall be informed to the
antity of coal transported
tation shall be submitted

rticulate Matter, Sulphur
be complied inline with
12.2015 and subsequent
its compliance shall be

ion is governed by the
.2020. As far as possible,
yor or other eco-friendly
with tarpaulin covered
re is made available. A
ity from nearest railway
shall be submitted in the

<

in ash content in the raw
onmental Clearance. The
years in line with Flyash
V009 & 25.1.2016 and
sh Utilisation.

nents may approach the
cy ash pond with cogent

n and disposal of flyash
try and its Regional

1t Authority.

Posusd

(Dr. S. Kerketta)
Director, IA Division




The Chairman /Member Secretaries of all the Expert Appraisal Committees.
The Chairman /Member Secretaries of all the SEIAAs/SEACS.
The Chairman /Member Secretaries of all SPCBs/UTPCCs.

The Deputy Director General of Forest of a]] ROs of MoEF&CC.
All the Officers of LA, Division,

Copy for information to:

1. PSto Hon’ble Minister for Environment, Forest and Climate Change.
2. PS to Hon’ble MoS (EF&CC).

3. The Joint Secretary, Ministry of Coal.
4. The Joint Secretary, Ministry of Power.
S. Sr. PPS to Secretary (EF&CC).
6
7
8

S ok pe

. Sr. PPS to AS (RA) / AS (RSP).
. Sr. PPS to JS (GM)/ Js (SKB)/Js (AKN).
. Website of MoEF&CC/ Guard file.

Gapxl
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